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CENTRAL AOrilNlSTRATiyE TRIBUNAL
PRINCIPAL BENCH

SliUSlJJil'
R£GN.N0<.0.A^2O^/a^. Date af N®ci8i«nl 13,5,1991

,,, P«titi»n®r,Lai Sinfh,

laimL

Delhi Aininiatratian & Ora,

CORAWi

Reapen^ants,

THE HON'BLE WR. 3USTICE S,K, DHAON, VICE CHAlRWANp),
THE HON*BLE,WR, S,R. ADIGE, WEWBER(A),

Far tha Patitianer,

Far tha Raspaniants,

Shri V,P, SharKiy Cauntal.

Wa Ashaka Daln, Caunsal,

3UDGEWENT (ORAL)

(By Han'bla Wr, Dustica S,K, Dhaany
Vica ChairiBan(3))

r

n

On 22,8,198ey an arNar uaa passad suapanriing tha patitienar

fraa aarvica. That ardaty it appaardy centinuea ta ba aparativa

till naw, Tha patitianar allegaa that ha haa baan iiractai ta rapi

tha palica linaa avary day in tha naming aa wall aa in tha avaning

Ha ia Naing aa raguJa rly. Hia grievanca is that tha raapendanta

are nat paying tha cenvayance ellauanca to him se that the axpaniiti^

incurred by him far caning fram his hauaa to tha palica lines nay b

reimbursed,

2, A cauntar affidavit haa baan filed. In it, it is nat dania

.i

that tha patitianer ia being called upan to rapart at the palica li
in

bath in tha naming and^he evening. As a similar eantrevarsy areas

t

in the case of Oaodiah Ram Katria Vs. Unian af India A Ora (O.A,2052/|

decided on 4,5.1989y ^ aao no reason to diaagroa with the diroctiana]

givan in tha said 0,A, by this Tribunal, Ue direct tha roapondenta

to adhere to tha diractiana given in 0,A, Ne.2052/86 and pay to V-

patitianer tha conveyance allauanca in tarns of the orders passed

the afarasaid 0,A.

3, With these diractiansy this Original Application ia disposed >

of finally with no order as to casts.
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nEWBER(A)

(S.K, moN)
VICE CfHAIRWAN (3)
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